69 Written Answers
Overdrafts by Siates
3487,

SHRIMATI SAVITRT SHYA Mr
SHRI S. M. BANERJEE :

Will the Minister of FINANCE be
pleased to state ;

(a) whether Government have issued
directions to the Reserve Bank of India
to stop payment of over-drafts to State
Governments;

(b) if so, the reasons therefor; and

(¢) whether any alternative scheme
has been formulated to help the States to
meet their financial &ifficulties and if so, the
salient fearures thercof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANFSH) : (a) to (¢}, The Governinent
of India have been urging the Siate to kesp
their financial position under constant
review, to contain their plan and non-plan
expenditure within the availabte resources
and to avoid recourse to overdrafts. Dis-
cussions have already been held with the
States having overdrafts on the Rescrve
Bank. The concerned Siate Governments
had in these discussions agreed to initiate
suilable measures to reduce the overdrafts,
including economies in non-plan expenditure
and mobilisation of additional resources.
The present overdrafis of States have resul-
ted entirely from the fact that they have
accepted expenditure commitments, both on
plan and non-plan account, far in excess of
avatlable resources.

Tt has been decided (hat Siates will not
be permitted to regard overdrafis on the
Reserve Bank of India as a kind of budge-
tary resource. The State Plan outiays fer
the current year have been fixed on a fully
financed basis. All future opcrations would,
therefore, have to be on a sell-financing
basis and a balance would have to be
maintained between the flow of resources
and expenditure. Under the procedure
which has now been worked oat in cousul-
tation with the Planning Commission and
the Reserve Bank, in case any State Govern-
ment has an overdraft continuously for
soven days, the Reserve Bank would autas
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matically suspend payments which will be
resumed only when the overdraft disappears,

Companies in which Shares are bled by
Nationalised Bankas

3488. KUMART KAMLA KUMARI:
Wilf the Minister of FINANCE be pleased
to state:

(a) the names of the Companies in
which shares are lield at present by nationa-
Yiscd banks and the amouni of shares held,
and

(b) the amount of loans given to these
Companies by these Banks since nationali-
sation ?

THLE MINISTER OF STATE IN THE
MINISIRY OF FINANCE (SHRI K.R.
GANLSI): {a) In accordance with the
practice and usage customary among  bank-
c1s and also i conforn ity with the provi-
sions of the Banking Companies (Acquisi-
tion & Transfer of Undertakings) Act, 1970,
information relating to its constituents is
not diwvulged. The nationalised banks’
investment in shares of companies in the
aggregate was Rs. 1305 lakhs (originally)
as on 31st March 1971,

Since natinnalisation, nationalised banks
do not generally invest in the shares ol
companies, excepting in such bodies as are
promoted by public sector organizations,
Besides the imesiment made by them in the
shares prior to nationalisation, natiopalised
banks hold shares generally as  collateral
security against cash credit limits for com-
panies or for advances against pledge of
shares i

(b) As holding of shares by banks char-
ges from day to day, the amount of loans
given to the companies whose shares are
held by banks on a particular date is not
readily available. The same will be callect-
ed 1o the extent possible and faid on the
Table of the House, Names of companies,
however, cannot be divulged for reasons
mentioned in (a) above.
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